
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(t h r o ug h w e b - b a s e cl v i d e o c o nfe r e n c i n g p I atfo r m)

Iilhe matter of:

Item No. 103
IA No. 22GtJpR/2022

CP No. (IB)- 59t7/JpR/2020
Under Section 7 of IBC, 2016

M/s Footwear (Klick) India Pvt. Ltd. ...Financial Creditor/Applicant
Versus

M/s Prayag Polytech pvt. Ltd. ...Corporate Debtor/Respondent

COTAm: HON,BLE MR. DEEP CHANDRA JOSHI, JUDICIAL MEMBER
HON'BLE MR. PRASANTA KUMAR MOHANTY, TECHNICAL MEMBER

For the Applicant : prateek Kedawat, Adv.
For the Respondent : Virendra Ganda, Ld. Sr. Adv.

ORDER

IANo.26/JPR/2022:

Heard Mr. Prateek Kedawat, Adv. for the Petitioner/ Financial Creditor.
Mr' Virendra Ganda, Ld. Sr. Counsel appears on behalf of Respondent/ Corporate
Debtor. The Joint Application has been filed by the Parties M/s Footwear (Klick)
India Pvt. Ltd. through Mr. Subash Chander Gupta, Financial Creditor and M/s
Prayag Polytech Pvt. Ltd. through Mr. Milan Aggarwal, Corporate Debtor under
Rule 1 1 of the NCLT Rules, 2016 for withdrawal of CP No. (IB)-5gl76pp172O2O.

Settlement agreement is taken on record.

In vie* of the settlement between the parties, permission to withdraw this
t.appltcatton is granted cP No. (IB)-59l71JPR/2020 is disnrissed as withdrawn.--_--sd-

(Prasanta Kumar Mohanty) (Deep Chandrdloshi)
Technical Member Judicial Member

July 08, 2022
VG


